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O R D E R 

25.02.2020   Learned counsel for Respondent No. 1 – ‘Punjab National 

Bank’ seeks and is allowed 2 weeks’ time to consider the ‘one time settlement 

proposal’ dated 19th December, 2019 submitted by the ‘Corporate Debtor’. 

 List the matter ‘for hearing’ on 13th March, 2020.  

 

 
[Justice Bansi Lal Bhat] 

 Member (Judicial) 
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[ Shreesha Merla ] 

 Member (Technical) 
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